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12,16 hrs.
BUSINESS OF THE HOUSE

Shri 8. M. Banerjee (Kanpur):
Yesterday evening when the Deputy-
Speaker was in the Chair, there was a
motion to be discussed today on the
report of L.I.C. by Dr. Singhvi. Since
Dr. Singhvi was unwell, it has been
postponed. My submission is that, if
the hon. Minister for Parliamentary
Affairg agrees to it, a very important
motion standing in the name of Shri
Madhu Limaye on the closure of tex-
tile mills be taken into consideration.
We have been badgering you  with
Call' Attention Notices on this. I hope
vou will kindly admit it for tomorrow.
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Shri Harl Vishmu Kamath (Hoshan-
gabad): Do you feel you have been
badgered, Sir?

Mr. Speaker: 1 do not know as much
English as my hon. friends know. I,
therefore, cannot catch the exact
meaning of that.

Shri 8. M. Banerjee: My knowledge
of English is poor.

Mr. Speaker: Even then it is superior
to mine.

TAXATION LAWS (AMENDMENT)
AND MISCELLANEOUS (PROVI-
SIONS) BILL—contd.

Mr. Speaker: Clause-by-clause con-
sideration has to be taken up. The
time allotted is 5 hours; the time
already taken is 4 hours and 58 minu-
tes; there is, therefore, a balance of
only 5 minutes.

Shri 8. M. Banerjee (Kanpur): It
should be extended.
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Mr. Speaker: The question 1s:

“That clauses 2 to 4 stand part
of the Bill."

The motion was adopted.,
Clauses 2 to 4 were added to the Bill,

Mr, Speaker: Clause 5. There is an
amendment, No. 2, standing in the
name of Shri Morarka. This requires
President’s sanction and that Thas
been obtained. But Shri Morarka is
not here; so it is not being moved.

The question is:

“That Clause 5 stand part of the
BilL."

The motion was adopted.
Clause 5 was added to the Bill.
Clauses 6 and 7 were added to the Bill.

Clause 8.~ (Eremption from taxr in
certain cases of undisclosed income
invested in Natiomal Defence Gold
Bonds, 1980.)

The Minister of Planning (Bhri B.
R. Bhagat): 1 beg to move:

Page 3,—

for line 35, substitute—
“of the Reserve Bank of India,
the State Bank of India or any

subsidiary bank of the State
Bank of India.” (1)

This is the definition of ‘public ser-
vant’. This includes officers and em-
ployees of the Reserve Bank of India,
the State Bank of India and subsi-
diary Banks,

Mr. Speaker: The question is:
Page 3.—
for line 35, substitute—

“of the Reserve Bank of India,
the State Bank of India or any
susidiary bank of the Stat. Bank
of India.”. (1)

The motion was adopted.

Shrimatli Renuka Ray (Malda): I
want to say something on Clause 8.
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Speaking on the general considera-
uon of the Bul, 1 had requested inu
Minister of State to drop Clause 8,
if possible, from the Bill. This is the
clause which deals with undisclosed
income. I huve already given the rea-
son why I want this clause to be
droppea from the Bill Of course,
the design of the Bill is very goca
and if the provisions of the Bill are
otherwisg carried out, it will help to
net a large amount of gold which 1
heid in gmall quantities by women
and others in ornaments. There was
@ tremendous response to tire sugges-
tion of Gold Bondg when the Prime
Minister made an appeal in Calcutta
a few days ago. Women's organisa-
tions also have come forwarg to heip.
Some people have suggesied that they
would not like to be clubbed toge-
ther with those who have undisclosed
wealth. If, as Shrj Morarka said yes-
terday, and Shri B. R. Bhagat himself
has also said, what is contained in
clause 8 is already there and it is pot
an additional concession to  undis-
closed wealth, then I would submit
that  this clause may be held
over. | had suggested earlier
that this may be held over till the
hon. Minister of Finance was back
from his visit abroad. 1 would re-
quest him even at thig twelfth hour
almost to hold over this clause if
possible, and if it ig not possible to
hold over the Bill, then [ am sure the
Houge will agree to omit this clause.
Even if it is desired to get the wealth
from those who have undisclosed
wealth, still I would request the hon.
Minister not to bring that jnto the
same Bill and the same design which
has evoked great response from those
who legitimately hold gold in orna-
ments and wiho would be glad to come
forward to some extent and contri-
bute the gold. It is a question of the
patriotic urge. As you know, in this
country, there is generally a preju-
dice to part with gold ornaments. We
want to overcome that. I think tha:
this is the day and the hour to do
80, g0 that those idle ornaments can
be utilised. Let there be no excuse
given and let there be no psycholo-
gical feelmg which could prevent such
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a thing Iuppenig‘ I think that some
of those who have opposed this Bill
would withdraw their opposition al-
toge.her if this particular clause were
not there in the Bill.

The hon. Finance Minister ;5 now
back, and I would request him to
think over it ang if necessary bold
over this Bill for some time, and |
am surc the House would agree ana
you, Sir, would also agree if the hon.
Finance Minister wants gome time (o
think over this clause.

Mr. Bpeaker: The hon. Member
would give time to the hon. Minisler
to think over it.

Shri B. B. Bhagat: Yesterday, when
I replied to the debate, I took great
paing to explain this clause and I
explained why the concessions
had been given.

Mr. Speaker: Now, she is taking
advantage of the arrival of the hon.
Finance Minister.

Shrimati Renuka Ray: I had lis-
tened carefully to what Shri B. R.
Bhagat had lo say yesterday.

Shri B. E. Bhagat: This puarticular
clause |s the most crucial clause of
the Bill. The concessions given have
peen given for valid reasons, and in
no way do they affect the patriotic
urge of the people. The large num-
bers of women who hold gold in small
quantitics can conmtribute them. 5o,
this clause does not come In their way,
and I would plead with the hon
Member not to press her request.

Mr. Speaker: The question is:

“That clause 8, a5 amended,
nand part of the Bill"

The motion was adopted.

Clause 8, as amended, was added to
to the Bill.

Clause 9 wag gdded to the Bill

Clause 1, the Enacting Formulg and
the Title were gdded to the Bill.
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Shri B. R. Bhagat: I beg to move:

“That the Bill, as amended, be
passed.”

Mr. Bpeaksr: Motion moved:

“That the Bill, as amended, be
passed.”

Shri Ranga (Chittoar); I rise to
oppose this Bill even at this stage.
This is an immoral Bill, according to
me. Government seem to be so des-
perate that they are prepared to for
get all their earlier pledges and thun
threats hurled out at all those people
who hrad been taking advantage of all
the loopholes within the taxation sys-
tem and other tax legislations, and
have now come forward to reward
those people who till now have non-
co-opeTated with Government, obs-
tructed their officials, deceived the
whole administration and brought
Government jnto great disrepute and
thereby benefited themselves 1o the
tune, as they themselves say, of crores
and crores of rupees. When jt =uils
Government they castigate those
people in the wildest possible manner;
but wien it suits them, they also
bring forward a Bill of this nature
to give them ap opportunity to turn
all their ill-potten moneys into gold
by allowing them to place those
moneys at the disposal of Govern-
ment, gnd also give g guarantee to
them about the gold being repaid to
them after fifteen years.

Now would there be a more immoral
procedure than this? What is it
that their gold control has achieved?
The entire Opposition was unanimous
—and quite a large number of Mem-
bers on the Congress side had then
supported us by their speeches—in
condemning that gold control. Ii has
failed in its object, and yet Gov-
ernment is peralsting in hanging on
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fo it and in saying it has not failed,
although it has failed, All that it has
achieved is to put out of employment
all those who traded in gold, jewel-
lery, the goldsmiths, I think their
number was estimated at 5 lakhs. They
were put out employment and they
are in a hopeless position. They have
now been placed as beggarg at the
doors of these government officiala
asking for licences, permits, some
small facilities for their children, small
grants here and emoluments (here.
Is it not high time, at least when they
have broughy forward this Blil as a
confession of their own failure of the
earlier attempt, to withdraw that en-
actment or at least to release these
people from the trammels thap they
themselves have placed upon them
also unnecessarily and in such an un-
mertited manner?

What is this Bill going to achieve?
Whag it would do would be this. All
the rich people who have got plenty
of money at their disposal, whch
they do mot know how to let circu=
late in a bona fide manner in the so-
cial economy of our country, would
employ a large number of agents 1o
work in towns as well as in villages
to reach the middle class people, lower
middle class people, even poorer
people, offer them twice or thrice, g3
high a price, aa is now ruling in the
market for gold and induce them to
part with their small trinkets, gold
ornaments that they have, for hold-
ing which this Government, because
of pressure in parliament, gave exemp-
tion from the Gold Coatrol Order.
All this gold would be pbsorbed by
these rich people in return for the
money which they would atherwise
not be able to circulate in gur social
economy at all. Tha gold wou'd be
brought to the citadels of this Gov-
emment not by the poor people, not
by the middle clasg people, directly
for their own benefit—as the Prime
Minister bad offered to do, on every
ten grammes, which would be re-
turned again after 15 years and so on
—but thhis gold would be absorbed br
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these middlemen on behalt of these
capitalists, millionarics and crore-
patis, who have been castigated by
this Government in name till pow,
this gold will be bought by these
people and placed at the disposal of
Government with this guarantes that
all this gold will be returned go them
after 15 years,

The result woulg be that though
Government may get this gold, those
poor people, who originally own>d
this gold, would be deprived of that
gold which is go very valuable to them
in every way, social and economic.
This gold would be taken away from
them and placed aty the disposal of
Government by these millionaires and
crore-patis who really do not deserve
this kind of unearned increment by
Teason of the social and economic
benefit that this Bill seeks to confer
on them.

That is one of the many reasons
why we oppose this Bill. My hon
friend, Shri Masani, has already In
his eloquent way described how much
the people are horror-struck at the
manner in which the Government
misuses the power placed In ts
hands by the people In order to per-
petrate such immoral acts, In order to
provide an escape for these people
who really do not deserve this kind
of escape to utilise their jll-gotten
maneys and profit by them. I endorse
the eloquent plea he made the other
day againsi this Bilj and in favour of
the silversmiths, goldsmiths and other
artisans who have been hurt so very
badly and wrongly by this Govern-
ment. 1 bope that ¥ not now, a little
later at Jeast wisdom would dewn on
Government, if not on this Gevern-
mest, on ile successor, to come for-
ward with necessary legislation to
release these § lakhy of familles of
goldsmiths from the tremumeis and
troubles caused to them by this Gow-
ermment n such an isssoral gnd oo
conscionable way.
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Shri H. N. Makerjes (Calcutta
Central): 1 am afraid 1 must oppose
this Bill because I cannot understand
how Government expects results which
would be in keeping with the national
interests as a result of this legisla-
Lion.

As Shri Ranga has said this Bill is
immoral, U, of course, moral consi-
derations have any place in the mind
of Government, but it pampers and
fattens the crooked and avaricious ele-
ments in our society. It panders to
dishonesty and gives a lot of en-
courngement (o the mos{ bhardened
crooks in the community.

This kind of pandering to  dis-
honesty is something of which the
Government should feel ashamed, and
this pandering need not have been
taken recourse 1o if 1 am to take Shri
Bhagat seriously when he answered
Shri Warior yesterday. BShri Warior
had asked him to touch those people
who had the gold, who could dis-
gorge it, and Shri Bhagat told him
that he would touch their heart—a
very good thing to do. Touch their
heart, change their heart, as Gandhiji
sought so many times to do, do it by
all means. We in our times saw how
Gandhiji used to go about when he
wanted lo change the hearts of peo-
ple. We ware young enough to be
permitted even into women's meet-
ings when Gandhiji  held them and
collected from our mothers and -
ters whatever ormaments they oould
give away. That was during the
great days of 1921 when the Tilak
Swaraj Fund was collected %0 the
tune of Rs. | crore in a few months
time, and Rs. | crore ia those days
means | do mot quite know  how
much in the preseat day computa-
tion But if you can touch the
hearts of people, go ahead, do it.

There is a lot of gold quite un-
necesarily being wasted in this
mountry. fhere by no doubt about it
After all, this fsscination for gold
i a barbarie relic, and there will
come a time surely whea we would
use that kind of glittertmg metal In
order to embellish the tollet room
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or places of that description, This
barbaric relie  which continues in
our country today is something of
which great advantage could be taken
provided the Government moved in
the proper way. Go ahead and
appeal to the people to give away
their gold in return for what is a
proper return for that particular tran-
'saction, but what are you doing? You
are amending the fiscal legislution of
this country in order to allow people
who have always got away with their
loot o have even a greater share of
the joot as far ag the country's national
wealth is concerned.

Some time ago, Shri Mahavir Tyagi
in his wisdom wanted to give certain
concessions to tax shirkers and he
collected the fabulous sum of Rs. 107
crores at a time when he knew very
well that ten times that amount should
certainly have been forthcoming, but it
was nol because they know, the sharks
know, very well how to behave.

Shri Krishnamachari and Shri
Bhagat are trying to improve upon
the experience of Shri Mahavir Tyagi,
but this kind of method will not help.
The hoarders are escaping the clut-
ches of the law, and I remember
having heard Shri Bhagat saying at
one time that there were some lacu-
nae in the legislation and they could
noy go mhead. Plug those lacunae in
the legislation, and if there are lae-
unae in the legislation, well we are
supposed to be living in an emergen-
cy, you have got the DIR and all the
consequential authorities which you
have arrogated to yourself, I mean the
Government has arrogated to itself.
Why don't you employ the weapon of
DIR and allied instruments in order
to find the gold where it is to be
found?

Only today we see in the papers a
report about the income-tax guthori-
ties in Calcutta  discovering  black
money to the extent of several crores
of rupces following simultaneous
searches of the offices and residential
premises of about fifty people in Cal-
cutta and neighbouring areas. This
very city of Calcutta ‘was visited only
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recently by our friend the Home
Minister Mr, Nanda in April 1965
when to the consternation of the

Ministers who had come to receive
him at Dum Dum airport he got into
the car along with one of the Dbig-
gest financial tycoons in thig country.
Then he made a speech to the Cal-
culta Businessmen trying to console
them for having become at least tem-
porarily and tentatively the target of
attack by the West Bengal govern-
ment which was taking some very
hesitant and moderate sleps against
hoarding and profiteering. Mr. Nanda
hag not been able to live down this
ignominy which he acquired in Cal-
cuita in April 1965. Another of his
colleagues, now a Cabinet colleague, I
do not see him here, the Minister of
Parliamentary Affairs and Communica-
tions tried to improve upon Mr, Nanda's
performance and he offered some-
thing like an apology to big business
in Calcutta and said that the treai-
ment meted out to big business must
be changed. People who have been
secreling the wealth of the commu-
nity, in their own interests, people
about whom no adjective can be hard
enough, those people are being pan-
dered to; their interests are being
subserved by the immoral action of
this Government. As 1 said like
Gandhiji if this Government had the
guts and the imagination, it should try
to appeal to the people in order to
get hold of whatever gold is available.
But this kind of trick will not do.

Yesterday Mr. Bhagat told us that
they have got gold to the extent of
1.73 crores in our prices, about 73
lakhs or so in international price and
they are hoping as some people tell
us to get about 500 crores. ‘That is
all of course stuff and nonsense and
balderdash; the are not going
to get it wunless you L)
really appeal to our common people to
come out with whatever they have
got. They have not got what the big
sharks have got. If you are not dealing
with sharks, the results would by no
means be commensurate with at least
the ostensible expectations of Gev-
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ernment. Why is the Government re-
fusing to tackle the main sources
of black money? Why does mnot
Government try to plug those parti-
cular loopholes which are responsible
for so much of blackmoney accumula-

tng? What about controlling the im-
port-export trade? I cannoi go into
details of the matter. Why not come

forward with objective measures in
order that our expori-import trade
can be controlled in national interests?
Why not stop the illegal, speculative
fo;ward trade? Why is it that private
lending and usury are continuing jn
the way that it is continuing? Why
should the banks have the freedom of
the country and carry on in the way
they are carrying on, quite oblivious
of the cconomic objectives which this
country has set before jt? Why is it
that inflation is not being stopped by
properly holding the priceline? We
see al] these things happening and we
see on the other hand a growing feel-
ing of friendliness towards the private
ssctor.

And we see such things taking
place as the ambassador of a country
accredited to India, the United States
Ambassador, I should mention him
even by name, I cannot think of any
other country where the ambassador
who ip a forelgn personality goes
sbout the place as if he has got the
freedom of the country and makes all
kinds of statements, giving all kinds
of advice in so far as how we ought
to be fashioning our economic policy.
This Ambassador, Mr, Chester Bowles
went round went to Ahmedabad I see
in the papers and made speeches re-
ferring to how certain things 'were
being said about PL 480 transactions
and how they were ‘utter unadulter-
ated nonsense” and so on and so forth.
He has the freedom of the country.
‘That is what the Government had per-
mitted to him. I eannot imagine the
Indian High Commissioner going
about in the United Kmgdom or the
Indian Ambassador in the United
States going sabout in the United
Statey criticising strongly what is
baing done in the United States Con-
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gress or in the British Parliament.
sut of course these people, white-
skinned people, because of the pig-
mentaiion of their skin, and because
they have a lot of money in  their
pockets, think they can  put us 1in
their pocket, and that is their ecaleu-
lation. Therefore, they go about
places talking in this manncr. He said
that the “right of the United States
Government is there"—he said it in
Ahmedabad  yesterday—*"to examine
the developmental plans on which
United States money was spent.” 1
am quoting his words; they are put
within inverted commas in the news-
paper reports. And he told wus
that India should follow Japan and
Italy and give greater encourage-
ment to private industries, large and
small, domestic and foreign. 1 do
not know. He has no business to give
us such advice. (Imterruption). But in
any case, he did not require to give
us this advice, because Government
i1s already acting according to the
advice; possibly advance intimation
had come g long time ago, and this
weaknesg for the private sector has
been continuing for all this time.
1 do not mind their having a weak-
ness for the private sector. We are
all private personalities in one  way,
and there is a private aspect of our

lives—social and economic.
Mr. Speaker: This is the third read-
ing and I will have 10 call others also.

Shri H. N. Mukerjee: 1 shall finish
as quickly as 1 can. I dp not mind
this partiality for the private seclor
it that happens to be governmental
policy. But it does not happen to be
governmental policy, Governrent has
to have control of these strategic
heights of the and  these
private people should not be allowed
to have the run of the land. But what
do they do?*

1 pointed out the other day, and
there was no answer from the Govern-
ment side. There was one of our
leading tycoons,—one of the Shri
Ram Group—who paid a lakh of
rupees to our defence t:u:d and ::l
his tograph  prin n ajl e
m‘,‘w giving s cheque to Mr. Bhastri,
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and the Pakistan Radio has announced
that it wag he who has paid Rs. 20
lakhs to the Pakistani Defence Fund.
This kind of thing happened, These
are the people whom we are going to
placate and pander,

Shri  Hari Vishna Kamath
(Hoshengabad): It is a serious matter.
(Interruption).

Shri H N, Mukerjee: A long time
ago, it wag not only Shakespeare who
talked about gold being “the common
whore of humanity,” but in the Maha-
bharata, it has been said:....

Mr. Speaker; Shakespeare has said
that beauty provoketh the thieves
more than gold

Shri H. N. Mukerjee: The Maha-
bharata says:

T g o @ g w% o |
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It means that you cannot make big
money unless you tear the heart out
of other people, unless you do the
most drastic things, unless you be-
have as if you are flshing wmnd you
are treating the other people with
the cruelty that you show to the fish
which you are ultimately trying to
land. That is the way in which we
go on |n this country.

Now, in this country, reports cir-
culate with impunity about multitu-
dinous moneys belng about the place.
In our unhappy country we have
thesc reports. 1 am glad Mr. T, T.
Krigshnamacharl is here. It is some-
thmes very painful to have to get all
kinds of periodicals sent to us by
post—they come to us just like that—
where all kinds of allegaltions conti-
nue to be made against Mr. T, T.
Krishoamachari personally, abouy the
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empire which is alleged to have been
built by his children, about the enor-
mous gums of money which they have
made, about the fact of their being
lmmune tp income-tax payment and
all sorts of things. (Interruption).
I am not referring to it in order to
say that | believe in that kind of re-
port, but the fact is such reports cir-
culate and nothing is done about it.
Neither do the courts of law get ena-
bled to take cognizance of this kind
of glanderous accusations—if they are
slanderous accusations—nor does the
public get satistaction about the re-
ports which go about all the time,
sbout 8o much money being all over
the place, money which Government
cannot lay its hand ypon, and Gov-
ernment is now driven to take this
measure in order to give further faci-
lities to those people.

Mr. Speaker: The hon Member's
time is up.

Shri H. N. Mokerjee: I do not know
why you are so particularly unkind
in regard to certain things which I
am trying to say . .. (Interruption).

Mr, Speaker: Not about the things
which he is maying, but this is the
third reading, and the hon, Member
may not exceed the time-limit.

8hri H. N. Muokerjee: You have

been pleased to extend the time of
the debate by a certain messure of
time, 1 hope. If you want me to sit
down, ] shall sit down.

Mr. Speaker: No, no, I am remind-
ing him that the time allowed is one
hour, and I have to distribute It
among many other hon  Members
That is why I am requesting him to
be brief. That is all.

Shri H N. Mukerjes: 1 um trying
to be brief, but I do take it, and I
am sure you will agree with us, that
when certain matters are there be-
fore us and we bhave an opportunity
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through the instrumentality of dis-
cussion of g financial measure of this
sort, certain things have got to be
brought to the notice of Govern-
ment, | was just referring to them,
and it js not in order to malign the
Finance Minister. [ have no personal
animus in this matter. Not at all I
#m not puilt that way. But what I do
not like is this kind of thing which
passes muster without being contested
and proven tp be wrong And an im-
pression is created in the public mind,
and in my mind also, which | want to
see removed by governmental effort,
that there are moneys all over the
place which are not being caught
hold of by the governmental machi-
nery which is there. 1 want to be
asmured by Government that all steps
are being taken. I want to be assur-
ed, for instance of one thing—the
Bharat Ram Charat Ram business.
Gandhiji said “He Ram He Ram”,
when he died. It is a shameful thing,
and I want to be assured by Govern-
ment as to what exactly they propose
to do, if it is a fact, as has been re-
ported, that they have given Rs 1
lakh to the defence fund, and Rs, 20
laks through the Pakistani organisa-
tion to the Pakistani Defence Fund,
and what we are going to do about
it T want to be told, for instance,
authoritatively, what gowernmental
measures are being taken in regard
to the allegations which gre made
against ministers of Government I
want tp be told, for instance, about
ministers of Government running
newspapers like the Law Minister
who is running a daily newspaper in
Caleutta with the assistance, I am
sure, of men like S. P. Jain and Dal-
mia and all the rest of the crowd I
want to be told definitely, so that T
can fsce my people in different
of the country and tell them that
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here, by saying only this: that this
is a Bill which does not do the right
thing in the right way; which does
not make an appeal to the common
people to come out with whatever
contribution of gold which they can
conceivably make, and they might
possibly do. But it does, on the con-
trary, give pandering assistance to
those elements in our community
which have been for decades now liv-
ing on public ransom, looting the
country's wealth, and behaving in
the most egregious possible manner
in so far as depriving the country of
the wealth to which it is entitled as
far as the running of the Govern-
ment fs concerned. That is why | say
that this is & Bill which completely
defeats its purpose; this is a Bill
which will not really succeed in the
purpose which ostensibly the Govern-
ment has in mind
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qret Y wwA ¥ A oot faonfoat
w1 & fegr qr 1 w4 I Wy
¥ 1 awdw § ¥ gw @ ) miwat
W& FER e o w1 Idw faar
A & S awarn g P A
st & Y & W e o qwoa
EHFT B AT R E 1 GHTL AT NN
fafreet & & andt ot & I & 1 aEr
gt AW § Al Y A T
¢ afe zgr Tx &1 mdEfmEl e
A% TEfAFT 9T I Al B GEHAA
o R IR A IR Q@
§ ? fefes =g am Wi w0 S
% wfafafr @ g7 & wraw §1 =0
TR & 0w IvEme gt WY § 1
qofefr gt W oA E

o & gus WO § ag e
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stenfga fear @ gt ag o Wiy faw
wRTT 7 gfaw wifs sfewfal 92
ot wa ad § e & Foraw @ &
& JawT TTaTET W FEA W aw @
T ® fogr § W W A9 ATy
R dm Ay s A A g g
foe® o &7 § Sww WRE @
wr W ) Ay ST g A Ay @
o IR A1 @ fE oag we
dar 2w 7 qoAT F erfe qOe
& qT8 W KO | OF TET 0T qH
T2 TN W9 Y §IE FT
w & fis fard amw & @Y Gar A,
#w #1 § a ot 71 qafg T A
FHT F Q9 FHT 7T & WX IA 9
% & faee w1 oF fafaa safa
& T g I Arer & qmwAr | gATd
TaARE #Y WY AT § g ¥ FT A
3, woiw £ v garh i 3w
1 oA & g9 adr frwm ® g dnt
T T @ § W Wt foed feAl
aifee @ 9 garh wwrd gf e
FETL ¥ & ATt 7w W feman
i oAl § 2w wg & fadr Wi
wwlraT & dz7 2w famr o< fr wfis-
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w7 A1 1 & WA A0 qew g A
TR W W O gUT 9wl & Wi
¥ T W @ w6 e
A KT WHE w0 i 1 fet e
A wa wfgd | @it v § e
R ¥ WY ATy § 1 oww dw oW
dwewre ferfa § & e wr g
FH Y, <Y WAL ®T qETEET @ ¢
WAy & g7 & wite w0 g §
fr T ag wwe g1, wEATE g, e
T ar AT §Y wW R OF g aig
R TR W R} WA e g
¥ O oW T FT 2w A gown ¥
T TR e A gz it & 1 &
TaTde & fagrs 9X g oF EwaaEr
w1 W% gr 7% fawara feaman amgan
§ fs e & oF fafres wafe &
[T S IAET WEAT Wz afow w Oy
F1 AT feaT § ag 7 fean st
W Wi & arq & g5 faw w1 awda
T g W 3w feodt sded w
fardte w7ar g

8hri Himatsingks (Godda): Sir, I
am surprised to hear the specches of
Prof. Ranga and Prof. Mukerjee. Yes-
terday, the point was made very clear
that the Bill dou not pw any wddi-

tional adv g who
wants to disclose l.n.r l.mdhcl'nad in-
come or money. In fact, lhe two
amendments that were introduced and
accepted by this House have given
sufficient opportunities to those who
wanf to disclose their undisclosed
wealth. In fact, if it were such an
advantageous measure, why shouid the
response be so poor? Even Prof.
Mukerjee has read out a news-item
that searches have been carried out in
about 15 establishments and a large
amount of undisclosed money has been
discovered. Therefore, the Govern-
ment ig following the hard way of
enforcing the laws that are there,
and at the same time has given this
opportunity to those who want to put
forward the gold which is very badly
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needed for the defence of the country
and other urgent requirements which
cannot be met on sccount of our
foreign exchange position.

Therefore, 1 feel that this is a very
welcome measure. It should have
been welcomed by everybody and not
tried to e run down in the fashion in
which some of our friends are trylng
to do. This does not give any addi-
tional advantage to any one who wanta
to put forward money. This js only
to attract the gold which is very bad-
ly needed.

ft @ (aroim) : weT v
wEr, W AT St ofr F wgr Qv
fie g0 AR At & gEm oW e
s ot 3= & gar o g4 &
& 37 w1 worn S § A 9w ey
¥ gza § & ofi—wr g dw
TR WA X 60—40 TTHZ W
A Fw fAeTaT O, 39 § AR T
ot 3 @ e e Ay frar | g
& o, o T wtw oy €Y ok, o
I qWT € AT ¥ arAr Al omar §
& ary A W w) G S §
fr w7 3w ¥ wuft qwe Ty am
§ o dww frw gz 4% R oY
wara & | wt wee 3 firoz dvw, dew
s, T2z WA wifk & WAt whw
ety fedr § 7 ¥, afew & wadomr
I oAl & fag §, frE@ wiw
arfen, et T ferd w1 A
QTN %7 Wrey wOA qw e § e
wrea ¥ v e sy ) s
T R TAT W ko

v faer & wenla i} & w77 mor
& fe afx # frew @, N A ¥ e
#1f qav F#F famn s WY T
ol & Tz IA A Fow oy wew ¥
fear wmimT 1 W7 EW TETT W €A
oz 77 %z won § fr w@w awfm
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W AR g A A W %
WA F FpA T arew At fa g,
WA ® 60-40 TTHS F wG= FY
aff 7T §, wrEA T oA FoEA @
WHT 9T & F wwEw o § 21
e ag ag ST R WA k7wt
& s wat o ¥ W wan g f
ay ¢ oF Ofen & awg o oo wvpr
®! aw & | ag R T o %
far aff aamar mn ¢, afes W@ &
T wTEA W Y ¥ Tk
wTT ATt A o w1 gfew oy
§ f& ag =i & g ® uiw T K
wrew &1, M 6T @ [T 6 T
T £ T W ¥ Hw Ty W
YN O IT A AEowr 3 & fey
g wr mrar I 4t §

a1 fgrgerma & S Yt e
¥ 3w FT W ATHT €F KA © AW

/T R, A AT A e e o
AT w1 qrare § 1 ag arew €10 .
g X o ko

Shri Nath Pal (Rajapur): Sir, I can-
not persuade myself to extend sup-
port to this Bill, though the underly-
ing objectives are such with which it
would be very difficult to have quar-
rel or express disagreement. That this
country, dual
challenge from China and Pakistan,
needs to raise resources and raise
them substantially is & proposition
which needs to be only stated to be
soceptable to this House and this
House has given unstinted support in
the pursuit of this objective.

I would like to point out to  the
Finance Minister—who Is obsent—
that though [ am a little reluctant to
shower criticisms soon after the laurels
which he is supposed to have won
during his odyssey to Moscow. . . .
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Bhri Ranga: Question.

Shri Nath Pal:.. the tenor and tone
of the speech of Prof. Mukerjee should
show that he has not succeeded viry
much. But we are told that he has
succeeded and therefore, normally I
would have been reluctant to shower
criticisms upon him. But I i1nust say
a few things regarding this Bill.

1 am afraid this Bill is an attempt
to give statutory recognition to a fraud
which a section of the communitv has
beep, committing on the people of this
country. This Bill is a premium, a
dividend, on dishonesty. This is going
to act as an incentive to tax-dodgers.
Normally, in other countries including
the Soviet Union, they are trying to
find out means of providing incentives
under the Lejberman theory to the
producer, the cultivator, the worker,
those who contribute to production of
wealth. But this Government is
coming forward with measure after
measure to glve incentives tu that
section of the community—I cannot
work myself mto a frenzy as Prof.
Mukerjee managed, but we feel angry
that the only incentive which the
present administration can think of is
not to the peasant cultivator, the
producer and those who serve this
country with the sweat of their brow,
but to those who do everything to
thwart every national Interest. 1
think the Finance Minister iy a case
of & man who misunderstood the shast-
ras. Perhaps he has taken the wrong
meaning of what Shankaracharya had
to say:

qeafer fast & @0 g

w dfem: @ i
W UT Twn €W e
g quT TR
“All virtue emanates from
gold. Why fight shy of worship-
ping gold?™"
But T think there was an implied cri-
ticlem  which a man of the Finance
Minister's intelligence should not have
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missed. He may be on the verge of
committing the tragedy of the Greek
hero, Midas, who asked God to grant
him the boon that all whatever he
touched should be converted into gold.
He thought he had got the key, the
solution to &all problems. The boon
was granted unto him. What hap-
pened? Absent-mindedly Midas touch-
ed his own hair and it was converted
into gold. The rest of the story, the
intelligent Finance Minister should
know.

He is g fine scholar and coming
home, he should remember what
Ramakrishna Paramahamsa said: A
man who wants to do something
worthwhile should resist two temp-
tations—with due apologies—Kamini
and Kanchan TUnless we liberate
ourselves from the pulls of these
two, we cannot liberate our soul. I
think the Finance Minister should
think about it. He once showed some
promise that he would be making
amends for the lapses committed in
the past. That was the rich promise
he held when he was Minister with-
out Portfolio. We heard some of his
very memorable speeches, but the era
ended when he became the Finance
Minister. These were worthwhile
exercises in objective criticlsm of
what was wrong with the administra-
tion. He showed promise of taking
the right remedial steps,

All the three objectives with which
the Gold Control Order was promulga-
ted have been defeated  Obstinacy
can wvery often be misunderstood for
determination, let not Mr, T. T.
Krishnamacharl persuade  himself
that his present obstinacy in not mc-
cepting the failure of the Gold Com-
trol Order will be regarded by us es
a demonstration of his firmness. It is
nothing of the kind. It may smack of
something different. The triple ob-
jective of the Gold Control Order was
(a) to put an end to gold smuggling—
Mr. Bhagat made the bold statement
and the tall claim in the Rajya Sabha
that the Gold Control Order hag suc-
ceeded in putting an end to gold
smuggling.
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Shri B, R, Bhagat:
that,

Shri Nath Pal: So, you accept it has
failed, | am happy.

Bhri B. B. Bhagat:
that either.

I did not say

8hri Nath Pal: 1 shall be the first
to congmtulate him if he stands up
ang says, “I never made such u claim,
such a claim cannot be made, the Gold
Control Order has failed.” If he says
that, | shall not be niggardly in offer-
ing congratulations when congratula-
tions are deserved. Let him persuade
himself to give me the opportunity of
handsomely complimenting him by
making this admission that the Gold
Control Order has failed in putting
an end to smuggling.

13 hrs,

Sir, some of these people are ob-
sessed with their favourite facts.
Somebody goes on  perpetuating In
the country that prohibition has suc-
ceeded. Somebody else comes and
tells us that gold smuggling has come
to an end, Has it ended? If any-
thing, the present evidence is that it
is on the increase, I have no evidence
to prove it, but we know that all
those who want to buy gold can buy
gold. Where does it come in? I do
not mean the 14 ct. gold, Where does
T. T, Krishnamachari. . . .

An bhon. Member; Not of Shri Kri-
shnamachari but Bhri Morar)i Desal

Bbri Nath Pai: Yes, I am sorry, 14
ct. gold of his predecessor but I am
saying about 22 ct, gold. If you want
22 et. gold you can get it in unlimited
quantities. The second objective was
to conserve foreign exchange. The third
was, of course, to turn these untapped
resources to development and to Plan.
The fourth was to bring down the
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prices of gold. Has any of these been
achieved? 1f we test with the touch-
stone which he himself get for wus
when theg Gold Control Order was
promulgated, it has faileq in achiev-
ing any of the four objectives. The
prices of gold today are higher than
where they stocod when the Gold
Control Order was promulgated.

Now, Sir, all those who marshal
their intelligence in support of this
odious Bill by saying that the con-
cessions sought to be given by this
Bill are not different from what was
earlier achieved by legislation, are
not being very fair in saying that. I
do not think Shri Himatsingka, who
is another intelligent man, was very
fair in saying that. I do not under-
stand the complications of the share
market and all that go by it. I am
no authority on taxation either. But
commonsense tells me that this js
something quite different from what
was sought tp be dong when we adop-
ted it. T will tell you how. The ear-
lier measure by the Finance Minis-
ter had 80 per cent to 40 per cent. We
know the famous cartoon on it “how
shall we mix it." The benefit here is
100 per cent. To what class of people?
Are we going to perpetuate this? I
understand and appreciate the diffi-
cultics. We need every paisa to be
turned to def and develop .
These are two prior claimg on us. Are
these the means for it? Have we done
something better? Which is the see-
tion that you are going to encourage
by this kind of BilI?

1 am afraid, Sir, the hon. Minister
should ponder very quietly over this.
1 know he does not jump to conclu-
sions. 1 know he is not in the habit
of getting excited. Once he twitted
me by saying that he does mot get
excited. Do not get exclted, but be
reagsonable, be amenable to logic
and be amenable to the force of expe-
rience. mt!uyu.beuze:dt;.be
persuaded whep facts come re
you In e‘11"10u.1' tace. I would like him
to tell onee and for all, will we be
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periodically coming to thoss who just
know that they can bring down this
Government to their way of thinking
by giving them every incentive, by giv-
ing them even this benefit that the
law of this country shall be bent
down to suit them? To suit whom,
not the national interest but this kind
of people. Apparently it has the
veneer, the semblance, the appearance
that this law is basically being
brought for bringing the resources
badly needed for defence and dewelop-
ment. But basically whg is going to
be the beneficiary; it i3 those who
have been making a mockery of your
law. It is they who are going to be
the beneficiaries.

I think something else will have
to be done to get this gold out. How
was this gold made? This was tax
money evaded, gold bought and pre-
served. Now they are tp come not
only as rich men but they are to be,
in the process, to be great patriots.
They broke the law of the country.
They are anti-social elements. My
final objection is that in spite of this
incentive you are not going to get
what you want. I want tp say this
to the Pinance Minister. He had this
brilliant idea earlier when Kaldor
persuaded him to give some thought
to Kaldor’s proposals. Then he took
a courageous step and he knows what
happened. We have on previous oc-
casions given the number of people
who have made falthful statements
regarding wealth tax, gift tax and
expenditure tax. How meagre was it?
Tt iz not that, therefore, the measure
was wrong, but the measure had
something to recommend.

Finally, I say that in the light of
the suffering of the masses and the
redimdancles In the Bill, thiz Bill
makes a mockery of the Gold Control
Order. Tf the miserv of halt a mil-
lion people does not move you, It is
amazing. How can we be oblivious.
how can we persuade ourselves to be
blind to this, to the misery of half a
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million goldsmiths who are honest
citizens—It is not that every one of
them is a blackmarketeer—who have
served this country very loyally and
many of whom are humble artisans.
The sheer logic of this ghould per-
suade the Finance Minister to declare
to this House that the Gold Control
Order has become redundant.

With these words, Sir, I once again
emphasise that it will not be possible
for any legislator, though he would
agree with the necessity of ralsing
resources, to support this kind of
dublous means of ralsing resources.

st Wit W o (wEET)
WETW HEEY, qE GOTT G & aredr
® arec ke it e faw &
T @y A Wi dEeUT WO AT
W k1 wnafa & gy § e gt
o W At & w ¥ dv b, T
FOETT WY TN AT AL | AY A=TE-
T & w1 W T
* woeft e et wY g ¥
qafrrm s § 1 v Y st oo
¥ waray ar e o feft & o &
¥ § 4 ag 97 o venl wymiwee &
AT TR 9T R ¥ TAF T H qrw &/
Wl w ¥ | i WY Ay AT Ty
2w woedft wart ® farrerdy & Wy
W demgaT &Y ag g€ @) Wy IW A
T AT | W AW ¥ GCETC ¥ A
o fife oF gat & facla «= ot }
Iq W o ot £ aver § @ wr
frafd g 1 s R B 7 o @
ot wrer ot & wd Aot agw & g
g § fie o0 ag wwd qrert v gw
aza & grod TF fR 31w ® T
femm & A & @ e §, 9w
# ¥ forer % &bri ¥ ST AT A
rendw A dmim A idtaw
iy fermgaf Afear § g 4 fw
T far w aw gwt w1 1 W TEAl
1803 (ai) LS—5
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a7 ¥reat figer o mfY war § @ fiee
ug &g yarfora gY aman & fie o faw
aga f e ik y e

wr sftreft toper T A o agw
AR A e b IR ek fe
AT 8 %1 2T gy Ay | T F7 O e
a1 | e w1 & frare o afwm
TRivFag fgg oy g | A &
arg Sarere & AT W gE Ay
w40 ;v & wfaforr gart ox oot F
@A wge o amowdrwk &)
mwt &1 @w, sfow of w1 g7 W
HTHTTQ WA T A o § ag g7 Wk
wEETAT § g I o Ay o Ak
gt & WAt W e o ww § ay
T T W X o Tl e ¢, ey
wd & gq g & 1 ww were § Foamay
2w | a0 # ofY o aowre aweqa
Y 1wt § 1 G aro ¥ kW
a weT ¥ fromad % e R W W
AR § 7 W ag Wl aw o g6 W
wré wEa o ww Rarwy A b
ww o & 7 fader firar qr fs v o
&Y w0y vl & &y £ oo w1 g
o7 TNTH KU FTY & {1 A o wrw
t v AR agrm Avgrarfe ¥
I H §O AE R AT Fwr g K
it we fi fore faer & 9w 0w
s &1 W o A W G , T
w0 97 a% & o @ g ol @
fRfmw 33 & fag ax g €
Framad €t o «fy §, o % faw ¥ yoww
¥ W g 9T w) AT g A wfEd

wfeg #72 W W wHET § IW 6
arfes A 33 & 1 A w@ w1 9 qg §rm
fr ot @17 W woe At E g 9w
w1 w7 GTCET FT awey gei A ey
R 1z %7 FrAT AW W IH A AT
goert % f57 &1 ¥ ¥ swwa gelt
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ol wiwg v & @19 ¥ ag fgre @y
grfY 1 st ot e 72 w1 o /e
aore Ig ¥ frgrer 7 @1 et &
CTEMAA A% e 919 3 {11 A 39
%3 § | oW1 aOwT ¥ W ET AT,
T AT ¥ W §rET AT A gy
et farera & s @ fawr &1 &1 e
goere & gfada &1 wid femr &
o & grm fiw g| wY ag aifew & &
a7 0 F At gy afa gefr o e
s wZrw gwe F g1 @ g ar gEt e
N oEiTF AL gwam
W& At | TEEET w5 A g s
W FTRTT KT FE 9 AR FET 0
o gt @ §HTRTT W &7 'eaed g,
X ¥ ¥ qw FEE IS |

Shri S, M, Banerjee: Mr. Speaker
Sir, 1 rise to oppose this Bill once
sgain, and I fully support the expres-
sion given to this Bill by my hon.
friends, Prof. Mukerjee, Shri Nath Pai
and others. It is really a tragedy in
this eountry that whatever wmeasure
is being taken it is always taken in
a half-hearted manner and there is no
sincere effort by the Government to
unearth either the black-money or
the gold.

When I was speaking on the first
reading, I mentioned that when a
declaration was made by the Thon.
Finance Minister giving 80 days' time
to those who wanted to submit their
unaccounted money, there were cases
pending in Delhi and had this con-
cession not been given, those com-
panies would have been forced to
pay 80 per cent income-tax and near-
ly 150 per cent as penalty. But by
this declaration they were able to
save large amoun!s. They  simply
declared the same amount which was
under scrutiny or investigation by the
income-tax or other suthorities. So,
whatever concesslon has been given,
it has been given only to those who
are taking all concession from Gov-
ernment.
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13.11 hrs.
[Mr. DeruTY-SPEAKER in the Chair)

What the role of certain industria=
lists in the country is known to us.
I do not oppose all industrialists, but
there are industrialists in the country
who have hoarded money made out
of blackmarketing. What happened in
Kanpur? The other day there was a
furore in the House on the question
of Lakshmj Chand Aggarwal hoarding
money to the tune of crores of rupees
out of blackmarke.ing and sending
corrugated sheets to Pakistan.

Shri Harl Vishnu Kamath: Kanpur
chap!

8hr| 8. M. Banerjee: Yes, a Kanpur
chep. What happened in West Ben-
gal? Even during this emergency
when Pakistani soldiers were killing
our jawans, when the entire country
rose like one man to defend the
mothertand, what happened in Cal-
cutta? Men like Jai Chand Sethia and
Gajraj Saraogi, who were caught not
only for blackmarketing, were (rying
to help Pakistan monetarily with the
help of Isphahani, What action was
taken against them? Even the officer,
who was responsible to arrest or gcru-
tinise the whole thing, has been trans-
ferred from Calcutta to some other
place. Ths is the fate of senior Gov-
ernment officials who are honcst to
the core and who want to help this
Government.

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
8ahm): That is totally wrong.

Shri 8. M. Banerjee: I want to know
clearly whether Shri R. Prasad, Col-
lector, Central Excise, West Bengal,
has been transferred or not. I men-
tion the name. After the whole inci-
dent, he was transferred because he
was one man who, with Shri Shrivas-
tava—] generally do not mention
names—with unquestionable integrity
was trying to arrest these tycoons and
expose their sins against the interests
of the country.
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Here I should also take this oppor-
tunity of saying that I was under the
impression that after this Bi 1 is pass-
ed at least some relief will be given
to goldsmiths and that the Gold Con-
trol Order will be rescinded or done
away with; but, they have not done it
Now, an atmosphere is being created
in the country that many people will
give gold. T am sure, only the middle-
class employees or those coming from
middle-class families and gotting with-
in the pay range of Rs. 100 to Rs, 250
wi'l give some gold in the interest of
the country, for defending the mother-
land, It is they who have come out.
The other people will not give.

An hon. Member: Shri Rameshwar
Tantia.

Bhri 8. M. Banerjee: Shri Ramesh-
war Tantia might have given. I am
happy about it. But, what about
Shri Prabhu Dayal Himatsingka?
What about others? They are not
giving gold.

Bhri Rameshwar Sahu: What about
from that side?

Bhrl §. M. Banerjee: ] am paying
Rs. 50 every month.

The general impression about the
Government in the country is that
whatever it toucheg vanishes. TIhe
o'her day I was told that the Gov-
ernment of India is considered to be
the greatest magiclan; whatever they
touch wanishes, They touch wheat and
it vanishes; they touch foodgrains and
they vanish. Now they are going to
touch gold and it also will vanish,
That is the general impression about
the Government. I do not want to
create that fmpression; I want gold
for guns, But what is happening
actually? Five lakh goldsmiths are
still rotting on the streets. It is a
sad commentary on our planning and
our employment potential . . . (In-
terruption). It will come to Shri
Mahavir Tyagi. He is rehabilitating
everyone. Even when 1 was dismiss-
ed, I was rehabilitated by him.
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Shri Narendra Singh Mahida
(Amand): Mr. Deputy-Speaker, Sir,
we are facing the realities of life. I
have heard the words of wisdom from
Shri Nath Pai, namely,—

“ga ;. STeAETRafa

Even Russia or China also want gold
because gold |s a commodity which is
internationally accepted. This mea-
sure, 1 understand is for giving as-
surance to industrialists or capitalists,
who have gold with them, that their
gold iIs guaranteed by Gowernment
from taxation and, further, that they
will be returning the gold after 15
years. So, in fact, thls Bill should
be supported by all parties but, I am
rather surprised that Shri Mukerjee
and Professor Ranga are in company
and. .

Shri Harl Vishnn Kamath: Com-
pany? Is it parliamentary?

Shrl Narendra Singh Mahida: . . .
are agreed on the opposition to this
Bill. One wants that better facilities
should be given tp capitalists and Lhe
other wants that capitalists should be
complete'y wiped off. So, these two
different groups are agreeable on this
point, makes me rather gcaptical and
also puts me in a laughing mood,

This is a democratic country and Iin
a democracy we cannot take gold by
force. When we aceept demoeracy,
we must find means to get gold and
that gold must be mcquired by demo-
cratic means. In this couniry we
have a tradition of not donating gold
but of firing gold. Rani Lakshmibai
of Jhansi, when defending her citadel,
had fired silver and gold bullets when
iron bullety were not avallable. I am
quite sure, in spite of Tittle opposition
here and there, this country will rely
in giving gold; maintain our tradition
and our nationallty. We shall offer all
the gold that we possess for the defence
of this country. That is the idea, T
understand, why Government requires
gold. It is not merely for Importing
wheat or fancy things, that we acquire
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gold. It is a commodity which is to be
exchanged with bullets.

It we talk of defending this country
against China or Pakistan, we shall
have 1o give gold or be prepared for
furthey taxation. Either of these two
we must welcome; but, if the Govern-
ment comes forward with concessions
for giving gold, we oppose it and
when they try to tax us more, we
oppose it. So, I very humbly submit—
I am not a tax-payer of this kind—
that some assurance should be given
in a democracy to those upper class
pergsons who have gold so that they
may come out with gold. Whether it is
black or white, we are not aware; |f
it is black gold the Central Excise has
all the powerg to capture it. The
other day we had read in the papers
that in Calcutta the Central Govern-
ment caughi some industrialists who
have been dealing in smuggled goods.

This Bill is a welcoms measure. It
is no use running down those people
who have come forward to offer their
gold to the country. They must also
understand that the value of gold
depreciates. It does not pay them in
the full manner in which they want
it. So, 1 appreciate the measure of
this Bill and T see no reason why
other people should oppose it merely
for the sake of opposing it. 1 very
heartily welcome thig Bill.

Shri B. R. Bhagat: Mr. Deputy-
Speaker, Sir, I need not go into the
points that have been raised by hon
Members because already yesterday
I have dealt with most of them. It
is curious that there are no new ideas
or thoughts emerging because al-
though different hon. Members have
spoken in more eloquent language, it
has been mainly repetition. I can
say that 1 agree with most of the
sentiments expressed by hon. Members
so far as sentiments are concerned, for
example, the quotalions from  the
Mahabharata sbout the exploitative
process of wealth-gathering. From the
Mahabharata to Marx all this process
has been happening. 1 agree entirely.
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Similarly, the hon. Member has said
about Kanchan and kemini. 1 am
not a scholar of Sanskrit though I
have read some Sanskrit; but I think,
1 can tell the hon. Member with
greater force how, more than kamini,
kanchan can be  dangerous. 1 can
only quote Rahim, who is a more
popular poet than  Shankaracharya
whom he has quoted, There is a fam-
ous couplet of Rahim:—

“TE ETF § GRCAT ST e |
T wrg A 7Y, uw arg W ("

One kanak is toxin and the other is
a woman. So, it is hundred times
more. I say, gold can be more dan-
gerous and the only way it cannot be
dangerous is that it should be so-
cialised.

I am in complete agresment about
the sentiments that have been expres-
sed. About the incentives to the pro-
ducer—I am g producer myself; I do
not know whether the hon. Member is
a farmer or not—] know what is the
incentive that a farmer requires.
Therefore, there is no question of any
disagreemeni about the gentiments.
But the point is: What should we do?

Bhri Nath Pal: You are not a far-
mer; you are an absentee landlord.

Shri B. B, Bhagat: No: fortunately.
not yet.

But the point is: What should
we do? As | said yesterday, we have
given cerlain conceasions. The hon.
Member knows the philosophy of the
stick and the carrot. The Govern-
ment has to use both the stick and the
carrot. Sometimes danda {s necessary
and sometimes some concessions are
necessary. Whether you call it the
hard way or the soft way, the totali-
tarian or the democratic way, both
these processes are there.

Sir, I had explained the background
of the concessions. It is not a con-
cession to the bhlack-marketeers to
convert their black money into gold
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But it is a concession to certain
persons who have a large hoard
of gold and it may be that they may
be affected by the application of vari-
ous taxation Iaws. It ig for those who
may have gold to tender gold. They
need not sell it to somebody who may
convert his money into gold in tender-
ing it. I repeat again that the con-
cession is only for those persons and
the concession is not immoderate. It
is reasonable and it cannot be an
affront to any public morality.

Secondly, it should be appreciated
that this is for a very limited period
of gbout 3 or 4 months. The conces-
sion is given in the extreme urgency
of raising certain external resourcer
to meet a difficult situation end to
make us self-reliant. So, it ig in this
context that we have to judge whe-
ther the concession given is reason-
able or not. It is quite reasonable.
It cannot be sajd we are pandering
to these anti-social elements. I have
no love for them nor has the Govern-
ment any love for them. The House
would appreciate the successive mea-
sures taken by the Government ans
particularly by the present Financ
Minister in finding out the undisclosed
income, whether it is in the form of
currency or whether it is in the form
of gold. The Government has also
taken anti-smuggling measures.

I can understand Mr. Masani by way
of hig eloquent language and Mr.
Ranga in his less eloquent language
opposing the Gold Control Act. But
I cannot understand the hon. Member,
Prof, Mukerjee, who proclaims social-
ismg of varied variety, from communi-
ism to soclalism, and Mr, Nath Pal
opposing the Gold Control Act. I was
also misquoted and it was sald that
1 had said that the Gold Control Act
has not stopped smuggling. What I
said was that smuggling, as any other
anti-social practice, cannot be eradi-
cated in a day. There are also other
forces working for it. But the gold
control measure wants to control the
hoarding of gold by wvarious processes
of declarations and it assist In  the
process of checking smuggling. Its
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success cannot be judged in g day or
in @ few months. In that respect it
is a social measure and a measure of
social reform, Take, for instance,
the Shards Act. At one time, the Act
was, more or less, non-existent al-
though the Act had been passed by
Parliament. But today you will find
that it has come into operation. [
hink if the hon. Member who claims
w0 have a progressive gutloock takes
the census of the viewg of the younger
women and younger men, he will find
that the lure for gold is going down,
If this Gold Control Act is there, |
think, a day will come soon, in the
course of years that at least the future
generation, the younger generation,
will give up gold. If you take away
the gold control measures the sign-
post, that is, the direction, will not
remain there. Mr. Ranga wants to
reverse the social trend. Therefore, 1
can understand his» opposition to
the Gold Control Order. Then Mr.
Masani and Mr, Ranga say that if the
Gold Control Act is not repealed
this scheme will not suoceed. Mr.
Masanj even claims that the people
of this country have less faith in the
Government than the people of other
countries who are giving greater as-
sistance. [ have no quarrel with this
travesty and perversity of thinking.
I can join issue with the hon. Members
who want to go ahead and want the
country to build a self-reliant sconomy
and who want to defend the freedom
and the integrity of the country.

It is for this purpose that a measure
like this had been brought forward
I concede that we have given conces-
sions. But I repeat that it is a patrio-
tic appeal to a large number of men
and women who have a small holding
of gold, say, of 5 tolas or 10 tolas and
it is in the realities of the situation
that we have given certain reasonable
concessions to certain sections of the
people. I think, on balanced consi-
derations, the hon. Members should
support this measure which is g mea-
sure 10 raise certaip resources for the
country. I would plead with them. The
object of this measure ls unexception-
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able ag has been expressed by all the
Members on the othe- side. But you
have Lo accept cesimin compromises
and in given conaiions the compro=-
miseg are reasonable. They are not

D.G.S. (General)

extraordinary. We must create a pro-

per climate which is absolutely neces-
sary for the success of this ‘measure
and which is vital for making us self-
reliant in the coming 'months so far as
the external resources are concerned.
If the will of Parliament is expressed
in a unanimous manner, it will help in
creating a proper climate in the coun-
try. Although small quantities of goid
have been tendered uptill now, I have
ng doubt that in the coming days and
weeks, il the climate is built up, we
can have a gizeable amount of gold to
meet our external resources require-
‘ment,

With these words, I appeal to the
House to adopt this Bill unanimous.y
and without any division.

Mr, Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

1325 hrs.

DEMANDS* FOR SUPFLEMENTARY
GRANTS (GENERAL), 1965-68.

Mr. Deputy-Speaker: We now take
up the Supplementary Demands for
Grants (General). The time allotted
for thig is 2 hours. Does the Minister
want to make any speech?

The Minister of Planning (8hrl B.
R. Bhagat): No, Sir.
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Demano No. 16—EpucaTion
Mr. Deputy Speaker: Motion d:

“That a Supplementary sum
not exceeding Rs. 1,000 be grant-
ed to the President to defray
the charges which will come in
course of paymen; during the year
ending the 31st day of March,
1968, in respect of 'Education’.”

Deimanp No. 37—OtHzr REvENUE
EXPENDITURE OoF THE MiNISTRY OF
FINANCE

Mr. Deputy Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 525000 be
g-anted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1968, in respect of
‘Other Revenue Expenditure of
the Ministry of Finance'."

Demanp No. 39—Grants-IN-Am  TO
Srare ANp Union Termrmory Gov-
ERNMENTS

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Hs 1,00,00,000 be
granted to the President to de-
fray the charges which will
come in Course of payment dur-
ing the year ending the 313t day
of March, 1986, in respect of
‘Grants-in-ajd to State and Union
Territory Governments'"

Demanp No. 47—Ormem  Revenuve
EXpENDITURE OF THE MINISTRY oOF
Foop AND AGRICULTURE
Mr. Deputy-Bpeaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 7,50,00,000 be

*Moved with the recommendation of the Preaident.



